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Raipur, the 7th June 2003 

NOTIFICATION 

353 (3) 

No. F-4-272/7/Rev./2003.-ln exercise of the powers conferred by sub-section (I) and under clause (lxi) of sub­
section (2) of Section 258 and readwith Section 240 of the Chhattisgarh Land Revenue Code, 1959 the State Government 
hereby makes the following amendments in the said rules :-

RULES 

(I) After rule 3 framed und~r sub-section(!) of Section 240 of the Chhattisgarh Land Revenue Code, 1959 the following 
rule shall be inseried] namely :-

"Rule 3 (A) 

Subject to the provisions of the Chhattisgarh Pradesh Van Upaj (Vyapar Viniyaman) Adhiniyarn, 1969 and the 
Chhattisgarti Pradesh Transit (Forest Produce) Rules, 2001 framed under the Indian Forest Act, 1927 no permission for 
foiling and transit for timber trees, fruit bearing trees and other species of trees in the holding of any Bhumiswarni shall be 
requited when he· has planted these trees including commercial plantation if such felling is not in contravention of the 
provisions of the Code : 

Provided further that :-

(i) If the plantation was planted before the coming into force of this rule and not recorded in the·relevant revenue records 
including Khasara. He shall give information thereof in form-A to the Tahsildar and the Forest Range Officer within ninety 
days of the coming in to force of this rule and the plantation is recorded as such in the relevant revenue records including 
the Khasara. 

:--~~~~-::(i':':i)-.In-re-s-pec-l of any lur~erplantation the Bhumiswami shall give information in form-A to the Tahsildar and the Forest 

' Range Officer in advance and that such plantation is also duly recorded in the relevant revenue• records including the 
Khasara. 

Explanation :-

For the purpose of provisos to rule 3 (a) "Commercial Plantation" shall include planting of trees, their raising and 
harvesting as a commercial crop subject to its recording in revenue records as provided under provisos to rule-3 (a)." 

(2) After rule 10 framed under sub- section (I) of Section 240 of the code, the following "form" shall be inserted, 
namely,-

FORM-A 
[ See rule 3 (A) J 

Information for records the entries of timber trees, fruit bearing trees and other species of trees, plantation in 
revenue records including Khasara. 

To, 

The Tahsildar, 
Tahsil.. ....................................... . 
District. ....................................... (C.G.) 

I. Name, Father's Name & Address of the applicant ...... , ................................................................................... . 
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2. Survey number & area, patwari halka number & 
village on which the plantation is done/proposed. 

3. Particulars regarding the ownership of the land 

4. Number of trees existing/proposed in each Khasara Number -

S.No. Khasara No. 

(I) (2) 

Date ................... : .................... .. 

Place ....................................... . 

No. of existing trees & 
name of species 

(3) 

No. of plants for propose plantation 
& name of species 

(4) 

(Signature of holder) 

0'<11tl>i~ ~~~'Ill!~ W<I 3H~~llj\-tR, 

'IU. ~. firclrft, 3!<11: '\-tf;rcj. 
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